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IN THE HIGH COURT FOR THE.STATE OF TELANGANA

AT HYDERABAD

tsPeciai Original Jurisdiction)

FRIDAY, THE TENTH PTY 
OF APRIL

rwo rriciulnr'r-o AND TwENTY slx

rHE HoNouRABLE rHE cHlEt'tii,Ttt sRl APARESH KUMAR SINGH

THE HONOURABLE SNi-JLSTICE G'M' MOHIUDDIN

Between:

VenkataBalajiBandaru,Slg.tgnr<ataNarasimharao,agedabout40Years,occ.
Business, niJ' F'uo'so3' .srfl iil;;' il[il (+d;;fi-b"ck side mithri Encalve

Yapral, s"iniipuii' HvJ"'"u"0' Telangana-500094' ...PETIT'oNER

PRESENT

AND

TheStateofTelangana,IeP.byitsPrincipalsecretary,HomeDepartment,

?f;:,."$t *l*Al; lradlsh,_ 
principar secretary, Home Department'

ff:'3..?l.xlmg*,*lilx''.J.x1?'Joti"" Station, Kalidindi, Kalidindi Mandal,

FLTtB't1;?i tfllno"n"n"' 
-Bran 

ch' Located at 4-e 1' s u bham Ptaza' ch anda

r.lalar, HYderabad, TG' 500050

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praylng that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased to

issueanappropriateWrit,orderorDirection,moreparticularlyinthenatureofaWritof

Mandamus, declaring the action of the Respondents in freezing the Petitioners bank

account bearing Account No. 08521300001762 maintained at DCB Bank'

chandanagar,Hyderabad,asillegal,arbitrary,withoutauthorityoflaw'andviolativeof

the Petitioner's fundamental rights consequently direct Respondent No'4 to forthwith

ciefreeze and restore full operation of the Petitioners bank account restrain Respondent
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No.3 0r anY other €uthnrif., f-^- :

account. 
authority from in anY ffianner interfering with the operation of the said

l.A. NO: 1 OF 2026

,rJ;:'T:.1t:'section lsl cPc pravins that in the circumstances stated in the
Respondent N. 4 ,ff: ;:ff,1],,,,on, 

the Hish c(

08s213000 o1762,DcB Bank, chrnd "titioner " "**iJll1.::"::ffi*;,ff:
writ Petition, in the interest ofjustice. 

anagar' Hyderabad, pending disposar of the main

Counsel for the F

sffi::l # ff [::ff;ffi [[it{ttfl:;_nfif,;,,, 
*E (rc,

The court made the fofiowing: oRDER 
GP FoR
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lN THE HIGII CouRilr8xiffiil1TE 
OF TELANGANA

AND

DATED: 10'04'2026

Between:

Venkata Batali Bandaru' S/o' Venkata Narasimharao

AND

Petitioner

Respondents

The State of rerangana, rep..by its Principal secretary'

Home DePartment' Secretariat'

Hyderabad & 3 others

ORDER:

Heard Mr. Sunkara Kalyan Dileep, learned counsel appearing for the

petitioner, Mf. Mahesh Raje, learned Government Pleader for Home appearing

for respondent No.1 and Mr. B.Rajeshwar Reddy, Iearned Government Pleader

for State of Andhra Pradesh appearing for respondent Nos'Z and3 '

The writ petition has been preferred with the following prayer:

..For the reasons stated in the accompanying affrdavit, it is prayed that this Hon'ble Court may be

pleased to issue an appropriate writ, order or Direction, morc particularly in the nature of a writ

of Mandamus, declaring the action of the Respondents in freezing the Petitioner's bank account

bearing Account No. 08521300001762 maintained at DcB Bank' chandanagar' Hyderabad' as

illegat, arbitrary, without authority of law, and violative of the Petitioner's l'undarnental rights;

consequentlydirectRespondentNo.4toforthwithdefrcczeandrestorefulloperationofthe
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Petitioner's bank accot

llerrerins*irh th;"p;:il:ilH:::ff No3 or anv orher auth

this Hon,bte 

""r., 
,", o"em fit and proper ,, -l T:::, 

,r"r, o,r,". offi: ;.; r:il"r:,
re tnterests ofjustice.,,

3' Leanred counser for the petitioner has refened to the order dated07'03'2026 passed by the High court of Andhra pradesh ar Amaravati inCriminal Petition No'1867 of 2026whereby the Hoh,bre court has stayed arlfurther procr:edings in F'I'R'No'63 0f 20260n the fire of Karidindi porice
Station, Elunr District till the next date of hearing. The matter has been posredafter eight weeks. The grievance of the petitioner is that in the meantime,

respondent No'3-station House officer has freezed the petitioner,s Bank
Account in respondent No'4-Bank and paralysed his business operarions.
Therefore' he has prayed for declaring the acfion of the respondents in freezing
the petitioner's bank Account bearing No.0g52130000 1762 maintained at DcB
Bank' chanda.agar, Hyderabad as iilegar, arbitrary, without authority of raw
and violative ol'petitioner,s fundamental rights.

4' However" learned Government Pleader for state of Andhra pradesh has
submitted that the cause of action arises in the State of Andhra pradesh. The
concerned F't'R is pending before the competent court of criminar Jurisdiction

I in Eluru District: in the State of Andhra pradesh and petitioner has arso got an

interim protection from the High Court of Andhra Pradesh in Criminat petition

No.l86? of 21J26' Merely because respondent No'4-Bank falls in the

jurisdiction of the State of Telangana, the writ petition should not be entertained.
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5. [n the aforesaid facts and circumstances, after some arguments, learned

counsel for the petitioner seeks permission of this Court to withdraw this writ

petition in order to approach the jurisdictional Coum for relief.

6. Liberty, as prayed for, is allowed.

7. Writ Petition is, accordingly, dismissed as withdrawn with the aforesaid

liberty. There shall be no order as to costs.

Miscellaneous applications pending, if any, shall stand closed.
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